Annex- 5
(para B 25, Part | of the Master Circular)

Commodities identified for exchange by residents
living along the border between India and Myanmar

1. Mustard/Rape Seed

2. Pulses and Beans

3. Fresh Vegetable

4. Fruits

5. Garlic

6. Onions

7. Chillies

8. Spices (excluding nutmeg, mace, cloves, Cassia)
9. Bamboo

10.  Minor forest products excluding Teak
11.  Betel Nuts and leaves

12.  Food items for local consumption

13. Tobacco

14. Tomato

15. Reed Broom

16. Sesame

17. Resin

18.  Corriander Seeds

19. Soyabean

20. Roasted Sunflower Seeds

21. Katha

22. Ginger

23.  Any other commodities as may be mutually agreed upon between the two

sides
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